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CENTRAL ADMINISTRATIVE TRIBUNAL, CALCUTTA BENCH
GA NO.522/96
Caleutta this the 27th day of September, 2002,

Hon'sle M. S. Bisyss, Menber (Admnv)
an'ble Mr. Shanker Raju, Member (Judl. )

ﬂbgai Chshan & 18 others - =Applicants
(ay Advocate fMr. B, Mukherjee)

| | - Versus-
Unibn of'India & QOthers -Respond;nts
(By?ﬁdvoaate She PoKe Arora)

GRDER (ORAL )
Mr o ghanker Raju, Member (3)s
' Applicants, 19 in ﬂUm;Gr, have sought the kenef it of

restfucturing in the unrevised pay scale of Rs.825-1200 as
Gengmen w.s.f. 1.3.93 on the masis that proviats respondents
who u?ra adhittadly their juniors havs slrsady got the benef it
uhere;s they are deprived of the same with the result the
juniors are gctting highar'pay «cala‘on the basis of the
rastructuring given ef Pect to as eer the circulsr datad 1¢3, 9;.
It ie stated that tuo of the sppligants have been given the
heneflg wee of o 1994 But yet they are getting lesgaar cey than

their juniors. 1In this conspsctus the lsarned counsel of the

appllcunts alleges dlscrlmlnatlon, v1olat1ua of Artigles 14 and

16 of the Constitution of India. 1t is furthar Stated that

their representation dated 6¢12.85 has ngt baen responded to

Ry the respondents.
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\2} Un the othar hand respondents contend that the

‘| » .

. applicants are seniors to the private respondents and uere
}\ . . .

given the henef it of restructuring prior to them and the

%£u0'applicanta have been given restructuring as per t he

Ehain vacancies and as sugh giving them benefit From 1.3.93

g out of gquestion. It is further stated By the learned

e~

~cunsel for the respondents that appliemnts Besing seniors

the private respondents ars enjoying the same kenef it

—— g

inthe sc«le of pay of Rs.800-1150 which they yere given .
‘ .

hkfcrn the privats respondents. The same benefits have besn

1
sgcorded to them as per the seniority list draun in 1969.

3, We have carefully considered the rival contenticns .

|

of the parties and perused the material on reeord. Learnad

sounsel for the respondsnts has also shown us the seniority

list and the restructuring benef its accorded to one of the
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pligants eut from the perusal of the same it is not
|

mﬁ?a elear as to the implementation of eirecular dated 1.3,93

|
toxaemord the benef

| .

its of the re-structuring upon the stafF.

Thqugh it is not disputed that the private respondents are

juniors tc the appligants, houyever, it is also not .

aac@rtainad“as to whether private respondints are getting
| .

highar pay than the applicents in pursuance of the

restrueturing.
|
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4, i Keuping in viey the uncertainity in the gresent case

coupled yith the faet that the representation cf the
I

ﬂppl%cants has not heen disposed of, ends of justice uoUlﬁ//{

be duly met if the present 0A is disposed of with thaff
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direction to the appligants to prefer a self=-gontained

;epresentation; incorporating all their pleas and'rights

‘Lnd entitlement to the kenefit of the restructuring Wedof o

. |
1.3.93, within four weeks From the date of receipt of a

ebsy of this order, tharaupon the raspondgnts shall re-
axamine their claim in"tha light of their éligita-nity'

and in accordence with eiréular of restructuring by gesesing
a2 detajled and spaakiﬁg ordir; within tuo months theraaf ter.
Iq thg evént the applicants' clsim is aeeedea to, they shall

bg entitled to all the benefits of restructuring w.e.f,

- 193493 vith all consequential benefits.  Ordered @ceordingly.

No costs.
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| g;fﬁﬁ%p4 _ S éBAAJ;.>
(Shanker Raju) (S. Bisyas)

Memse (3) Mamber (A)




